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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38.MG Marg Civil Lines,0ld Red Ruitding, Allahabad-211001
Regionat Branch, Allahabad
Diated: $3/08/2016

-

Appeilant as per address in table below

Respondent as per address in table below

Final Order No, A/70578/2016-EX[DB] dated 25/47/2016

L am directed 1o transait herewith a certified copy of order passed by the Tribunal under section 35-C(1} of the

Central Excise and Sall Act, 1944, /%_“L—..‘
A

Asstt. Registrar

Application Appeal Name and Address of Appeliant

I B/7512008  Commissioner of CUSTOMS-Meerut-i
EXCISE CHOWK, UNIVERSITY
ROADMANGAL PANDEY NAGAR,
MEERUT,
UTTAR PRADESH
250005
Name and Address of

Respondent
SWASTIK INDUSTRIES
SHAMLL, MUZAFFARNAGAR
,UP

Copy To
Advocate(st/ Consultant{sy:

3 Rar Association, CESTAT, Allahabad

4 Director Publications, Customs, Excise. L. state, Deihi

& Mis Centax Publivations Pyt Rad, !5]2-!3, Bhishm Piamah Marg, New Deihi-3

& Compony Law Institute of fidia Pyt Led, NoZ {old 1036, Vaithyorwi Stroet, T. Nagar, Chennai-17
T Taxmann Abbied Service Pul, Lid., 3932, New Rohtak Road, New {Jeihi-110003

8 Easy Service Tax Online Dot Com Pot, Ltd., 407A, fscon Matl, Satelliie Road, Ahmedabad-13

Y LAWCRUX Advisors i Ltd, LAW House, i-8, Sector-10, Faridabad 121003 (Haryana)

10 TaxindiaOnbine com ¥l Lid, Znd Floor, Vasant Arcade, Vasant Kunj, New Dethi - 110070

11 Mark Professional Services Pyt Ld., 108, Everest 3lock, Aditya Enclave, Hyderabad -- 38
12 The ICFAL society, 57, Nagarjuna Hill,Punjagutta Hyderabad.-500082

13 MifS Knowledge Processing Pyt fid.(tlaxmanagementindia.conn}. F -1 9,151 Floor,Cross River Mall,CB3D
Ground, Near Karkardooma Court,Deihi- 40032

14 C.DR. 15 OfTice Copy Y6 Goard File )_,_,n j

Asstt, Registrar




Appeal No. E/751 /2008-EX{DB}

1

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH: ALLAHABAD

DIVISION BENCH
Appeat No. £/751/2008-EX(DB)
Dated of Hearing/decision: 25/7/2016

[Arising out of Order-in-Appeal No. 05-CE/MRT-I/08 dated 24/01/2008
passed by Commissioner {Appeals), Central Excise, Meerut-1]

L. Whether Press Reporter may be allowed to see No
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of Yes
the CESTAT {Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair Seen
copy of the order?

4, Whether order is to be circulated to the Yes

Department Authorities?

C.C.E. Meerut-1 Appellant
Vs.

Swastik Industries Respondent

Appearance:

Present for the Appellant: Shri D.K. Deb (Assistant Commissioner) A.R,
Present for the Respondent: None

Coram: Hon’'bie Shri Anil Choudhary, Member {Judicial)
Hon’ble Shri Anil G. Shakkarwar, Member {Technicai}

Final Order No.”{oS'}%l\MM

Per: Anil Choudhary




Appeal Ne, E/751/2008-EX{D8)

2
Appeal is disposed of as withdrawn under litigation policy as

prayed in application without entering into merits.

(Pictated and pronounced in the open Court}

ed— A

(ANIL G. SHAKKARWAR) (ANIL CHOUDHARY)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

(K, Gupta}
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